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leased out to the Maharashtra State Elec-
tricity Board. This is a very extraordinary 
situation which we are not able to under-
stand. I am given to understand that the 
monthly expenditure is of the order of 
Rs. 840 croress. They are recovering 
about Rs. 40 crores and the rest of the 
money they just don't have. That means 
the amount of money that they are going 
to get even from the private parties is 
going to be spent as revenue expenditure. 
If the money which they are getting is 
going to be spent as revenue expenditure 
for payment of regular monthly bills to 
either the employees or others, then, of 
course, it would be a very extraordinary 
situation which needs to be looked into 
by the Government of India. Mightbe, at 
some stage, the hon. Members can ask, 
"After all, it is a State subject. How can 
you raise it here?" 

I would like to mention another factor 
and that is about one multi-national com-
pany called "Enron". They have also 
completed their erection and they are 
going to start generation of power and 
they have thereatened that of the cheaper 
electricity which is being produced by 
TATA and BASES, almost 8 million 
units will have to be given up so that they 
have to purchase only from Enron. As 
regards this Enron project, a counter-
guarantee was given by the Government 
of India. Now the new Government 
seems to have made an announcement—I 
do not know about it—on the very first 
day that the State Government have been 
empowered to invite foreign investment 
on electricity generation to a limit of Rs. 
1,500 crores. They can enter into negotia-
tions and finalise the deals up to that 
amount. They need not come to the 
Government of India at all. I doubt 
whether they will be able to do anything 
unless the Government of India gives a 
counter-guarantee. These are all matters 
which definitely need to be gone into. 
The employees have given notice that if 
these sets are going to be sold to private 
people or if they are going to be given on 
lease, they will go on strike. If there is 

going to be a State-wise strike and if 
there is total mismanagement as is being 
brought to our notice, I have no doubt in 
mind that there will be a difficult situa-
tion. We have been resisting counter 
guarantee and insisting that counter-
guarantee should not be given to the 
multinational companies. Even the World 
Bank in its report has stated that they 
should face the music themselves. Why 
should the Government of India give a 
counter-guarantee for such a proposal? 
But in spite of all that, the counter-
guarantees have been given and that is 
why there is a very alarming, a very 
disturbing situation, in Maharashtra. I 
have no doubt in my mind that this is 
going to be a first-class crisis in the 
electricity sector in Maharashtra State, 
and the Government of India, if the 
counter-guarantee is invoked, has to shell 
out the money to the multinational com-
panies. So, this is the situtation which I 
would like the Prime Minister to clarify. 
Maybe, I am making this kind of a 
statement on the basis of a report which I 
have read. I would like to have the exact 
position. I would like to know what the 
prevailing situation in that area is and 
what is being proposed to be done in 
order to see that such kind of misman-
agement is stopped and the Government 
of India is not asked to make good the 
losses, which the multinational companies 
are going to incur, by way of invoking 
the counter-guarantee. Thank you, Sir. 

MR. CHAIRMAN: Now Motion of 
Thanks on the President's Address, Shri 
Sunder Singh Bhandari. 
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SHRI SURINDER KUMAR SINGLA 

(Punjab): One clarification, Mr. Chairman. 

MR. CHAIRMAN: No clarification. Let him 

speak. Are you yielding, Mr. Bhandari? 

SHRI SUNDER SINGH 
BHANDARI: No Sir. 

MR. CHAIRMAN: He is not yielding, Mr.  

Singla. 

SHRI SUNDER SINGH 
BHANDARI: Unless you ask me to sit down, 

Sir, I will not sit down. 
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SHRIMATI JAYANTHI 
NATARAJAN (Tamilnadu): Sir, he is talking 

about the Speaker's election. He should not talk 

here about what happens in the Lok Sabha. 

(Interruptions) 

SHRI MD. SALIM (West Bengal): That is not 

the subject matter here. (Interruptions) 
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SHRIMATI  JAYANTHI 

NATARAJAN: Sir, can we talk here about what 

happens there? 
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SHRI C. P. THIRUNAVUKKARASU 

(Pondicherry): All the six people are unknown. 

I am sorry they have no connection. All of 

them are unknown. Motion for the same not 

ascertained. 

SHRI             SUNDER SINGH 
BHANDARI:      Maybe.      I am     not 
connecting this with anybody. I am just 

narrating the incident. 

SHRI C. P. THIRUNAVUKKARASU: 

Don't imput motives to the Government there. 
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MR. CHAIRMAN: Please sit down. 

...(Interruptions)... Please sit down. 
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Telangana people have voted for TDP and 

rejected others.  (Interruptions) 
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SHRI SOMAPPA R. BOMMAI 

(Orissa): Sir, if the hon. Member yields, 

I want to submit a very important thing. 

... (Interruptions)... 

MR. CHAIRMAN: Can't you wait till 
he completes? 

SHRI SOMAPPA R. BOMMAI: Sir, I 

have only one thing to say. 

...(Interruptions)... Sir, he is speaking on 

elementary education. The Rajya Sabha 

has already passed a resolution making 

elementary education a Fundamental 

Right. This subject was also referred to 

the Select Committee. The Select 

Committee has recommended for making 

it a Fundamental Right. But, that has 

been omitted in the President's Address. 

...(Interruptions)... That is why I want to 

know about it. 

PROF. VIJAY KUMAR 
MALHOTRA (Delhi): He can speak 
when his turn comes. ...(Interruptions)... 
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SHRI SUNDER SINGH 
BHANDARI: I have just touched the 
issue. He can explain the issue. 
...(Interruptions)... If it is done it is well 
and good. Much remains to be done. 
That is also a fact. I am highlighting only 
that aspect and not. the other one. ... 
(Interruptions)... 
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SHRI NILOTPAL BASU (West 
Bengal): One specific question, Sir. 

MR. CHAIRMAN: No, no. He is not 
yielding ...(Interruptions)... 

He is not yielding. Please sit down ... 
(Interruptions)... 

SHRI NILOTPAL BASU: He is not 
yielding because it is very uncomfortable 
for him ...(Interruptions)... 
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SHRI SANATAN BISI (Orissa): Sir, I 
have a point of order. 

MR.   CHAIRMAN:   What   point   of 

order? 
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SHRI SANATAN BISI: I am paying 
full respect to Shri Bhandariji and other 
Members. But, since this is the House of 
elders, whatever discussions we are 
having here, must be had as per the 
provisions of the Constitution. Article 87, 
sub-clause (2) clearly enumerates, 
"Provision shall be made by the rules 
regulating the procedure of either House 
of allotment of time for discussion of the 
matters referred to in such addresses." 
So, my submission to the House is that 
we should discuss only those matters 
which are referred to in the Presidential 
Address from paragraph 1 to 43. The 
matters which are ancillary, matters 
which are disputed, matters which are 
connected with other things should not be 
discussed. Am I correct, Sir? 

MR. CHAIRMAN: I am told that rules 
have already been framed. ...(In 
terruptions)... 

SHRI SANATAN BISI: Ours is a 
House of Elders. 

SHRIMATI JAYANTHI 

NATARAJAN: I am not elderly. 

MR. CHAIRMAN: Mr. Sanatan Bisi, 
please see rules 242(1). It says: "After 
the member who moves a motion has 
spoken, other members may speak to the 
motion in such order as the Chairman 
may call upon them." I have called upon 
Shri G. Swaminathan. 

SHRI SANATHAN BISI: I do not 
dispute that, Sir. 

MR. CHAIRMAN: Then, what is your 
point of order? There is no point of 
order. It is disorder. 

SHRI SANATAN BISI: Sir, my point 
is this. Article 87(2) says: "Provision shall 
be made by the rules regulating the 
procedure of either House for the 
allotment of time for discussion of the 
matters referred to in such address". 
Therefore, only matters which are 
referred to in the President's Address 
should be discussed and not any ancillary 
or extraneous matter. 
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MR. CHAIRMAN: There is no point 
of order. Mr. Swaminathan, you may 
begin.   , 

SHRI G. SWAMINATHAN (Tamil 
Nadu): Mr. Chairman, Sir, I am thankful 
to you for having given me this 
opportunity to second the Motion of 
Thanks on the President's Address, so 
ably moved by the senior leader and a 
colleague of mine in the Rajya Sabha, 
Shri Sunder Singh Bhandari, today. 

Before coming to the subject proper, I 
would like to point out one thing to the 
hon. Member who has just raised an 
objection. His objection is that one 
should not bring up issues which have not 
been referred to in the President's 
Address. Sir, it has been the convention 
is our House that when we give 
amendments to the President's Address, 
we refer to things which have not been 
mentioned in the President's Address, 
this has been the convention. If the 
Member had gone through the list of 
amendments to the President's Address 
given notice of by Members, he would 
find that they refer to things which have 
not been mentioned by the President in 
his Address. 

Therefore, I would say that my able 
colleague, Shri Sunder Singh Bhandari, 
has raised certain matters which are very 
relevant and which could not be referred 
to by the President in his Address for 
want of time. Hence, I think it is very 
relevant that we should discuss certain 
other important things also. I hope the 
hon. Member would see this point. As 
you know. this is a House consisting of 
very senior Members belonging to 
different parlies. 

Coming to the subject, there are many 
subjects which have been referred to in 
the President's Address. There is also 
some confrontation which had arisen. I 
find it very strange that people in the 
various fora and even in Parliament, 
particularly, in the other House, 
Members have mentioned that from, 29 
parties in the Eleventh Lok Sabha, we 
have now, in the Twelfth Lok Sabha, 42 

parties. But when I took up the list and 
counted the number of parties in the 
present Lok Sabha, I found that the 
number .was 39. I do not know whether 
my counting is right, or, the number 
quoted by them is right. They say that 
the number is 42. I have not counted 
Independents, Nominated Members, etc. 
From 29 parties in the Eleventh Lok 
Sabha, the number has gone up to 39. 

It has been mentioned that many 
smaller parties from the various States 
are getting ingress into Parliament. It has 
also been mentioned that representatives 
of smaller parties have also been given 
Cabinet berths. It has been said that even 
a single member party has found 
representation in the Cabinet. Reference 
has also been made to the fact that as 
against the thirteen-party coalition, we 
now have a eighteen-party coalition 
Government at the Centre. 

Sir, my humble submission is the 
politics is now going to the people. As 
you know, earlier, the Congress was the 
largest party. The Congress had fought 
for the freedom of the country and it then 
represented the ambitions and the 
aspirations of the people in this country. 
But now, it appears that different people 
have got different ambitions. Therefore, 
politics has to go to the grassroots now. 
From parliament, it goes to the State 
Legislatures. From the State Legislatures, 
it goes to the Panchayats. The domocratic 
aspirations of the people at the grassroots 
are reflected in the respective State 
Legislatures. These aspirations, in turn, 
have to be reflected in Parliament also. 

Therefore, it is very necessary that 
politics should go to the grassroots. It is 
also very important that the opinion of 
the people from the grassroots—maybe a 
minor opinion, maybe a small opinion— 
should find its place at the level of 
Parliament. 

It is not that only is our country, we 
have a coalition Government. In most of 
the countries, the coalition era has come 
about. 
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Another important thing we find is that 
in many countries, the sub-nationalities 
have their own fora. Take, for example, 
the USSR. It consisted of many linguistic 
sub-nationalities. These linguistic sub-
nationalities have their own independent 
States now. Then, we have Yugoslavia, 
many independent States have been 
formed now. Even in the British Isles, we 
find that it is no more one Parliament. 
After Mr. Tony Blair became the Prime 
Minister of that country, he gave sanction 
for another Parliament, a separate 
Legislatue, for Scotland. Consequent to 
this, the people of Wales are also 
demanding a separate legislature. The 
aspirations of the people of Wales were 
voiced in the British Parliament through 
their own party in the Westminster. They 
now want a Legislature of their own for 
that particular area. 

Sir, you take Canada. The hon. 
Governor-General of Canada is here 
today. It is very well known that even in 
that particular country, one particular 
State, by name "Quebec" which has its 
own separate Constitution, wants 
independence. So, there is bifurcation of 
various countries. There are aspirations 
of people in various forms. It is also 
happening throughout the world. So, my 
personal feeling is that if you really want 
democracy to function and if you really 
want that the country should be united 
and it should not get bifurcated, as it 
happened with the USSR, the real 
aspirations of the people should be 
represented. I think my Marxist friends 
would pardon me. It was said that the 
USSR was one nation where under the 
Marxist-Leninist Party, they had solved 
the problem of linguistic sub-nationalities. 
But we find that it could not be solved in 
the Soviet Union, and many States have 
come about because the real aspirations 
of the people were not represented at the 
highest forum. This happens. I personally 
feel that it is all the more good that more 
people should come here and that more 
parties should come here. We have a 
coalition Government in the country. As 
the   hon.   Prime   Minister   once   said, 

Bharat Mata has natually got many 
languages. Even though she has got one 
space, as has been said by Bharati, she 
has many languages, many kinds of-ethos 
and other things. The Prime Minister has 
said this in Lucknow also. So, my 
personal feeling is that it is not one we 
have to regret because many parties are 
coming about. We have to go through 
this experiment of a coalition government 
for more time. We have to see that it is 
representative and that it functions so that 
the country's unity is protected. I 
personally feel that it is good, especially 
so because I belong to a State party. I am 
very happy that we are representing. A 
long time after our able leader, MGR, we 
have four hon. Ministers here who are our 
representatives in the Cabinet. Naturally, 
Sir, it is in our own interest. We are happy 
that we are being represented. Two 
Cabinet Ministers and two Ministers of 
State are here. 

Another matter is that the parties 
which are coming together and forming 
the Government, are raising many mat-
ters. They are demanding ministerial 
berths. There is an accusation that the 
AIDMK Party or any other party which 
is coming together has got its own de-
mand. They want ministerial berths and 
that they want the matters of the States to 
be taken up. It is said that these pose a 
problem to the Prime Minister to com-
promise on all these things. It is said that 
the Prime Minister has to decide about 
the ministerial berths to be given to a 
particular party. But I personally feel that 
when you have a coalition, giving 
ministerial berths is not the prerogative 
of the Prime Minister. It is not a one-
party rule. Several parties have joined 
together in this coalition Government led 
by the BJP. Naturally, the parties which 
have joined the coalition as partners, give 
strength to that party to form the Gov-
ernment. Naturally, the parties want as 
many ministerial berths as can possibly be 
granted to them by the hon. Prime Minis-
ter. I do not think that there is anything 
wrong in a coalition partner asking for 
ministerial berths. I do not agree with 
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those who accuse a party for asking for 

ministerial berths. They ask, "Why should 

you ask for ministerial berths? Why should 

you create problems for the main party at the 

Centre?" Even a very respected daily, The 

Hindu, wrote a sub-editorial or a main 

editorial wherein it said, "It is right on the part 

of a coalition partner to ask for ministerial 

berths." It is not entirely the prerogative of the 

Prime Minister. It is the prerogative of the 

combined parties to say who will be a 

Minister, who will not be a Minister and 

which Minister wil.l have which portfolio. It 

is the prerogative of the total combination. I 

do not want to wound my able colleagues in 

the BJP. But I want to say very clearly that it 

is not the prerogative of the Prime Minister 

alone, but we have also got a right to ask for 

ministerial berths. 

(Interruptions) 

That is a different thing. 

SHRI C.P. THIRUNAVUKKARASU 

(Pondicherry): I am saying about who is 

entitled to be a Minister. 

SHRI G. SWAMINATHAN: Who is 

entitled? 

SHRI C.P. THIRUNAVUKKARASU: I 

will tell you later who can become Minister. 

SHRI G. SWAMINATHAN: I do not 

understand this. 

SHRI SURINDER KUMAR SING-LA: Is 

the purpose of your asking for a review of the 

Constitution to define a coalition 

arrangement in the Constitution? Is that the 

attempt of the review of the Constitution? 

SHRI G. SWAMINATHAN: I do not 

know exactly what he means. I do not exactly 

understand what he means. 

SHRI SURINDER KUMAR SING-LA: 

They said the Constitution is being reviewed. 

(Interruptions) 

SHRI G. SWAMINATHAN: The party is 

entitled and it has a right to recommend to 

the Government as to which portfolio is to be 

given. Ultimately it is 

for the Prime Minister to say whether he is 

able to give it or not. 

SHRI CM. IBRAHIM (Karnataka): We are 

happy that you are speaking the truth. 

SHRI G. SWAMINATHAN: Sir, they 

should not say that we should ask for this or 

that. (Interruptions) 

SHRI TRILOKI NATH CHATUR-VEDI: 

Sir, I do not know why a fun is being made 

about it. He is making it very clear. घ� �- �� 
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CHAIRMAN: Mr. Swaminathan, are you 

yielding? 

SHRI G. SWAMINATHAN: No. 

SHRI SURINDER KUMAR SING-LA: 

Sir, ...(Interruptions) 
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MR. CHAIRMAN: Mr. Swaminathan, if 

you are not yielding, then address the Chair. 

Why are you addressing the Members? 

SHRI GURUDAS DAS GUPTA: Sir, may 

I suggest a matter of private bargain may not 

be made public? 

SHRI G. SWAMINATHAN: That is what I 

am saying. There is nothing private in that. If 

there had been anything private, I would not 

have made it public in this House. It is 

something open. I have got every right to ask 

and it is for the Prime Minister to decide. 
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SHRI H. HANUMANTHAPPA (Kar-

nataka): It is a private bargain. Please don't 

bring it to the House. 

SHRI G. SWAM1NATHAN: It is not a 

private bargain. It belongs to the House and 

to the Government. (Interruptions) I do not 

agree that it is a private bargain. I have a right 

to ask and it is for the Prime Minister to 

decide. (Interruptions) 

MR. CHAIRMAN: Mr. Swaminathan, are 

you yielding? 

SHRI G. SWAMINATHAN: I am not 

yielding, Sir. 

MR. CHAIRMAN: Then why are you 

replying to them? Please address the Chair. 

Why are you looking at them? Please address 

the Chair. 

SHRI G. SWAMINATHAN: I am not able 

to make my presence felt, because my voice 

is weak. Their voice is very strong. 

(Interruptions) 

MR. CHAIRMAN: Please speak. 

SHRI G. SWAMINATHAN: These are 

some of the demands that our Party had made. 

We made these demands when the National 

Agenda was being formed. I accompanied my 

very respected leader to the meeting on 9th 

March. (Interruptions) One of the demands 

which wc raised in the National Agenda 

meeting was implementation of the Interim 

Award. (Interruptions) It is there not only in 

the National Agenda, but also in the 

President's Address. What we raised was 

regarding implementation of the Award. It is 

very vital to our State's interest. Our hon. 

leader raised it in strong terms. She said the 

Interim Award of the Cauvery Waters Dispute 

Tribunal has to be implemented. That is a 

very vital issue to the party to which we 

belong. When our party extended support to 

the Government, we emphasised that the 

Award on the Cauvery dispute has to be 

implemented. This is our demand and there is 

nothing secret about it. We also wanted the 

level of the Periyar Dam to be increased it has 

already been cleared by the Central Water 

Commission and is pending implementation 

for a long time 

due to non-cooperation of the Kerala 
Government. Then, 69 per cent reservation 
in Government jobs and in education. This 
has already been included in the Ninth 
Schedule. Naturally we wanted that the 
Supreme Court should not limit it to 50 per 
cent and there should be freedom for States 
also to raise it. We have also said that Tamil 
which is one of the languages should be the 
official language in the Eighth Schedule of 
the Union, 33 per cent reservation for wo-
men was also raised by our leader, reservation 
for backward classes, nationalisation of river 
Waters. These six demands were raised by 
our leader during the meeting. When we 
raised these issues earlier, it was agreed. 
The question was with regard to the 
Cauvery waters dispute. I don't think there 
was any secret of the meeting. Sir, naturally, 
the views of many parties have been 
represented in the National Agenda, not 
merely the views of the AIADMK party. 
There are many parties who have given 
support to the BJP Government. Every party 
has a right to say what they feel about various 
issues. When we had raised the issue of 
Cauvery waters dispute and about the 
Tribunal, Mr. Hegde, who is now a Cabinet 
Minister represented the State of Karnataka 
which has the upper riparian rights. As a 
Minister from Karnataka, naturally, he has to 
protect the interests of his State. If somebody 
is there, he will also do the same thing. I was 
there 'and I was a witness to all those things. 
Mr. Hegde said that he has to protect the 
interests of the people of Karnataka, the 
upper riparian State. When the same matter 
was raised, Mr. Bansi Lal, the Chief 
Minister of Haryana, belonging to the lower 
riparian State, accepted it. Mr. Barnala 
representing Punjab said that he belonged to 
the upper riparian State and he would not 
accept it. So, when there are many 
...(Interruptions)... 

There is nothing hidden in the national 
agenda. The whole thing has come out in the 
national agenda as well as in the President's 
Address. It has come out in all  the  
newspapers.   I  am  not  saytog 
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anything secret. Naturally when there are 

many parties from various States, they would 

take up their own issues and say on which 

point they are not able to compromise. 

Ultimately, a compromise has to be evolved. 

It has been evolved according to our 

understanding and our interests. Sir, 

increasing the level of Periyuar Dam was also 

raised. Then, they said that they would 

consider it. Regarding 69 per cent reservation 

also they have accepted. I am very happy that 

they have accepted all the issues which we 

have raised. On behalf of my party and on my 

own behalf I thank the Honourable Prime 

Minister for accepting all the issues which we 

have raised and they have found a place in the 

President's Address. I will read one or two 

paras from the President's Address. "The 

pending legislation seeking to reserve 33 per 

cent seats for women in Parliament and State 

Assemblies will be taken up immediately. A 

Development bank, the first of its kind, will be 

set up for women entrepreneurs." This is one 

of our demands. "By synergising legal, 

executive and societal efforts, the 

Government will strive for rapid social, 

economic and political empowerment and 

uplift of the Scheduled Castes, Scheduled 

Tribes, Backwad Classes and Minorities. My 

Government will take all appropriate 

measures to uphold existing percentages of 

reservation in educational institutions at the 

State level." They have accepted this 

proposal. I am grateful to them. 

The third thing was Tamil as an official 

language. They said that the Government 

would set up a committee to study the 

feasibility of treating 18 languages at the 

same level and include them in the Eighth 

Schedule of the Constitution. This proposal 

also has been accepted. They also said that a 

National Water Policy will be evolved for 

effective and prompt settlement of disputes 

and their time-bound implementation. We are 

very happy to say that all the important points 

which have been raised by us and which are 

relevant to the State of Tamil Nadu have been 

accepted by the Government. 

These proposals have found a place in the 

President's Address. Many Governments have 

been there, many demands have been there, 

many parties have represented to the 

Government, but none of their demands has 

been put up as forcefully as has been done by 

my leader. ..(Interruptions).. None of them 

has been accepted by them and found a place 

in the President's Address. I am very proud to 

say that we have put up our demands 

forcefully and succeeded in getting them 

accepted. No party which was there earlier 

could get these demands accepted. I am very 

happy we could get these demands accepted. 

Then, another point is regarding consensus, 

confrontation, openness and all that. Shri 

Bhandari also stated about these things. He 

has also mentioned this views. I would like to 

mention only one point regarding coalition 

Government, consensus and confrontation. I 

feel that in the Westminster system there will 

be confrontation, there will not be an absolute 

kind of consensus. It is very difficult to find 

consensus in the Westminster system. When 

you are sitting in the Opposition, naturally, 

you do not want your opponents to be sitting 

in the treasury benches. Manmohanji, 

definitely, under this system, has got a right 

to expect to become the Prime Minister of 

this country. Nobody can object to that. I still 

remember what May's Parliamentary Practice 

said. When you are talking to your opponent, 

please do not talk within the Lobby, within 

the precincts of the House, because there may 

be some visitors sitting there in the galleries 

and looking at you. They may feel that you 

are not opponent to the Members whom you 

are soft with because they are in the treasury 

benches and you are in the Opposition 

benches. It has said, not only you fight but 

appear to fight. That is very important in the 

Westminster system. I wish to inform the 

hon. Prime Minister who says that everything 

will be under consensus that whether he likes 

it or not, he has to face confrontation. This is 

a thing which he 
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cannot avoid. No Prime Minister can avoid it. 

Now, there is a party which is sitting opposite 

to the treasury benches here, of a large 

number of people in the Lok Sabha, sitting 

there. Naturally, we have to accept all these 

things. If you do not accept all these things, 

we will not be able to run the Government. 

The very system is based on confrontation 

and unless there is confrontation, it cannot 

exist. I was one who was against a National 

Government which was proposed once by our 

earlier President Shri Venkatramanji and also 

by the present Prime Minister when he was 

the Opposition Leader. People came and 

asked me, "Do you agree for a National 

Government? In this kind of confusion when 

there is no party getting a full majority, when 

a large number of parties have to join 

together and form a government, is it not 

good for the country to have a National 

Government?" 1 told them, "I do not agree. I 

do not feel that a National Government would 

serve the purpose." They asked me why I did 

not agree. It is because of this. In a National 

Government, who will be in the Opposition? 

There will be nobody in the Opposition. 

Everybody will be in the treasury benches. 

Then what will happen to the country? If 

there is any mistake committed by the 

treasury, if any omissions and commissions 

are done by the party in the treasury, there 

will be the Opposition sitting there to criticise 

you, to find fault with you, to see that you are 

sent away from the Government. A National 

Government will not serve any country and 

that too, India. I personally feel that 

consensus politics will be very difficult. Even 

though I am very happy to have consensus, I 

personally feel that confrontation may come 

for which this Government should be 

prepared. 

Then I would come to a very poor subject 

of an economist. The point I would like to 

make here is this. When we had the Interim 

Budget, I was extremely sorry   to   the   

mismanagement   of   the 

economy. I am very sorry to say that even 

though the former Finance Minister comes 

from Tamil Nadu, I have to be very strong in 

saying here that the economy of our country 

has been very badly mismanaged by the 

previous Finance Minister for 1997-98. Why 

do I say that? It has been completely 

mismanaged. This Government has to do a lot 

of home work. It will be difficult for them to 

get out of the mire, of the economic confusion 

that has been created by the previous 

Government. I am saying this because (1) tax 

receipts and non-tax revenue have fallen short 

of expectations; (2) market borrowings have 

become more than anticipated; (3) debt-

servicing has gone beyond what was 

budgcttcd; (4) the total Plan expenditure, both 

revenue and capital, has been less than the 

suggested outlay; and (S) there had been a fall 

in the industrial growth and slow-down in the 

economy. The VDIS has a disastrous impact 

on the collection of income-tax and 

corporation tax. What was collected under the 

VDIS was the revenue that should have been 

otherwise collected. The so-called 'dream 

Budget' of 1997-98 has turned into a 

'nightmare'. It was not a dream Budget but a 

nightmare Budget. The BJP-led Government 

has to set right the mistakes made during the 

tenure of the previous Finance Minister. Many 

reasons may be adduced for that: "I am not 

personally responsible. The kind of 

Government we have may be responsible. 

There had been no peace for me. Everybody 

was pulling me in every direction. What can I 

do". The main reasons for this adverse impact 

of the 1997-98 Budget on the economy was 

that it was too ambitious and even 

irresponsible. The previous Finance Minister 

has made sweeping tax cuts and projected 20 

per cent increase in tax revenue which could 

not be realised. I am very sorry to say that the 

economy is in bad shape and I hope, the new 

Finance Minister, Shri Yashwant Sinha, will 

be able to set things right. Why am I saying so? 

It is because of the fact that the people arc 

suffering. There has been a demand recession. 

There is no money 
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in the market. Even the other day, it was 
said that the business houses arc losing 40 
per cent on their sales over the last year. 
Everybody is in the red. I, as Chairman 
of the Committee on Papers Laid on the 
Table of the House, have visited 55 
institutions in this country during the last 
year. Out of 55 institutions, 45 industries 
arc in the red because of demand 
recession. People don't have money. I am 
referring to what the previous Finance 
Minister has said. He said: "Why are you 
looking at the wrong things of my 
Budget? I have done two things. Why 
can't you emphasise on the positive 
points?" Sir, what are those positive 
points? The state of currency is one thing 
and high foreign exchange reserve of 24 
billion dollars is another thing. I am very 
sorry to say that the state of currency has 
to be beneficial to the country. Now, the 
state of currency is like this. I am very 
happy to know that the new Government 
has decided to make an all-out effort to 
stabilise the economy. All the exports are 
diminishing. Nobody wants to get 
anything. At one point of time, when the 
yen was very strong in Japan, that itself 
became detrimental to Japan. I don't want 
to dilate on this issue. But my point is, if 
it has a positive effect, to what extent has 
it affected the economy? It does not 
matter whether one dollar costs the 
country 39 rupees or 40 rupees or 41 
rupees. What is good for the country has 
to be decided by the new Finance 
Minister. 

Another point is about the high foreign 
exchange revenue of 24 billion dollars. I am 
sorry to say that these 24 billion dollars 
have not been earned by the people. It has 
not been earned by way of export. The whole 
thing has come to this country by way of 
loan by the NRIs. They can withdraw it at 
any time and go away. They have come 
here because of the fact that you are giving 
more interest to them. But it is a most 
unstable kind of thing. It is something like an 
advance for future interest. You have not 
earned this money. You cannot boast of 
these 24 billion dollars. You cannot say 
that the 

receipt of 24 billion dollars has a positive 
impact on the economy and in that way, 
it is a positive point. I personally feel that 
it is a negative point. You cannot be sure 
of that money, it is not your money. You 
have not earned that money. When the 
exports arc languishing, how do you say 
that this reserve of 24 billion dollars is a 
fortune that you have created? The 
former Finance Minister has mismanaged 
the whole economy. It will take a very 
long time for the B.J.P. Government to 
set the whole thing right. 

Finally, I will come to the extremists 
activities in Tamil Nadu-the bomb blasts 
and other things in Tamil Nadu-about 
which we are very much exercised. The 
bomb blasts in Tamil Nadu has started in 
Coimbatore during the election time. I 
think it was 14th February, 1998 when 
Shri Advani Ji had to come to 
Coimbatore. When he was to come to 
Coimbatore, there were bomb blasts at 
23 places and he was so lucky that his 
plane came late. Sometimes, you have to 
thank the Indian Airlines for the late 
arrival of their planes. (Interruptions) 

AN HON. MEMBER: What about 
Jayalalitha? 

SHRI G. SWAMINATHAN: She was 
not scheduled to be there. Now, when she 
was not scheduled to be there, he would 
say that she knew it that there would be a 
bomb blast and that was why, she was not 
there. (Interruptions) The point is: my 
leader is very wise. They are attributing 
more wiseness to her than what is 
legitimate by saying that last time when 
Rajiv Gandhi was there, she did not go 
there because she knew that there would be 
a bomb blast. Now, they arc saying that 
she did not go to Coimbatore because she 
knew that there would be a bomb blast. I 
do not know. She is a very wise lady. The 
point is: as a leader of a team of my party, 
I was sent to Coimbatore two days later. 
When I was asked to go to Coimbatore 
with two, three former Ministers, as a leader 
of the Fact Finding mission of the 
AIADMK 
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party, and when I got into the train, I was 

really surprised that there was nobody in the 

train. There were only three, four persons in 

the whole first class compartment. There arc 

50, 60 scats in the whole compartment. But 

there was none except four people. Only two 

of these Ministers and I were there. And then 

I found that nobody from the Ministry wanted 

to go to Coimbatore. There was a great scare 

that was created about the bomb blasts. The 

bomb blasts took place at 23 places. Had Mr. 

Advani come on time, at 3.15 naturally 

thousands of people would have been died. 

What happened was, not only near the 

rostrum but all around the rostrum, people 

were just going and running here and there, 

everybody would have killed. And there was 

a car there. In the venue where about 100 kilo 

or 115 kilo explosives were there; I had the 

great opportunity of seeing that. The police 

officers said, "Don't stand for long. 

Sometimes, it may burst and you may become 

a casualty. That may happen, Sir." Not only 

that. What has happened in the hospitals? 

People would go to the hospitals. There also, 

there were bomb blasts so that patients would 

not be taken there. It is inhuman. Even inside 

the hospitals where people came in 

autorickshaws, they were chased away. That 

was the most inhuman thing that happened in 

Coimbatore. Thereafter, Sir, the most 

surprising thing was, there was a similar kind 

of finding near my place. I come from 

Thanjavoor. Near my place, in a village, 

Salaimangalam, where there was a rice mill, 

some people found that some children were 

playing in a ground where the children found 

something very funny. They went there and 

picked it up and the thing burst injuring the 

children. 

Similar things happened in Madras. There 

was no police. There was nothing. No 

information. It was by sheer circumstances 

that the people found that those were bombs. 

Like that only, it happened, Sir. Then what 

had happened? Sir, since the last month, till 

today, there was bomb blasts. Yesterday also, 

there was a 

bomb blast in Madras. ...(interruptions)... 

Wait, wait. I will come to that subject. I know 

that you will raise the subject. Sir, it was on 

29th....(interruptions)... I will come to that. I 

know because the subject is very interesting 

for you; I will come to that. I have come 

prepared. ...(interruptions)... There were 

gelatin sticks and detonators in Madras on 

29th and they have caught some people. The 

question was raised yesterday. My hon. 

friends were saying yesterday that there was 

one Fatima Beevi; it was flashed in the news-

papers— that lady happened to be an ADMK 

worker or, say, some important person of 

ADMK. "The owner of a house, Fatima 

Beevi, belonged to the ADMK." The Police 

said that four extremists were hiding there, 

and she was caught. And on TV belonging to 

the ruling party of Tamil Nadu, they showed 

not only that lady, Fatima Bccvi, but also the 

card. Sir. The ADMK-card became very 

famous. Only we, the Members, know what 

the ADMK-card was, what is to be there and 

all that. My leaders photo would be there. But 

they publicised that this was the card that they 

had found in that place. It is a house....(inter-

ruptions)... It is a house. Sir. ...(interrup-

tions)... 

SHRI C.P. THIRUNAVUKKARASU: She 

belongs to ADMK. She belongs to your 

party. 

SHRI G. SWAMINATHAN: I accept that; 

she belongs to my party. She belongs to my 

party. ...(interruptions). She belongs to my 

party. ...(interruptions)... No, no, no. I don't 

say, forged. I dont say, forged. I said, the card 

was shown. She belongs to my party. 

...(interruptions)... Sorry; she belongs to my 

party. I don't deny that. Sir, my party is a 

monolithic organisation. ...(interruptions)... 

ADMK is a monolithic party. It consists of 

1.25 crores of people in Tamil Nadu. It is not 

a small party. It is not a small outfit. And this 

lady rented out the upstairs of the building to 

some people and she got Rs. 1,500V- per 

month. And the ruling rate is ten months' 

rent. 
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She got Rs. 15,000"- @ Rs. 1.500/-. 

Those people brought in some boxes and 

kept everything there and they were just 

going about and running away. Suddenly, 

the police came and on interrogation they 

found that they were in her house. And 

consequently, the ADMK was also 

brought in all these things! Sir, I would 

only say that Fatima Becvi belongs to the 

Dravidian Party. Dravidian Parties have 

been there for a long time. Dravidian 

Parties have been very sympathetic to 

wards the Muslims. That is there from 

the time of Pcriyar EVR. Fatima 

Beevi ..... (interruptions)... 

SHRI C.P. THIRUNAVUKKARASU: Does 

she belong to the ADMK or to the Dravidian 

Party? 

SHRI G. SWAMINATHAN: Dravidian 

Party, Sir. 

SHRI C.P. THIRUNAVUKKARASU: No, It 

has been accepted by Jayalalitha, sorry, the 

former Chief Minister, that she belongs to 

ADMK. You please look into the newspapers. 

SHRI G. SWAMINATHAN: No, no; I don't 

object to it. She belongs to ADMK. She is a 

card holder of ...(interruptions)... The point I 

am raising is ...(interruptions)... She is the 

owner of the house. She is an ADMK 

functionary. There is no doubt about it. 

...(interruptions)... There is no doubt about it. 

Sir, the point I am raising is ...(interruptions)... 

SHRI C.P. THIRUNAVUKKARASU: Why 

was publicity given? 

1.00 P.M. 

SHRI S. PETER ALPHONES (Tamil Nadu): 

This particular Ayesha is supposed to be the 

culprit. She has been hiding in that house for the 

past six months. (Interruptions)... 

SHRI G. SWAMINATHAN: Let me speak. 

(Interruptions)... Let me say what I want to say. 

(Interruptions)... Let me say what I want to say. 

(Interruptions)... 

MR. CHAIRMAN: Let them say. Why do 

you become a victim of interruptions? 

(Interruptions)... 

SHRI G. SWAMINATHAN: Sorry, Sir. 

Let me say what I want to say. I will only 

take five minutes more. Let me take five 

minutes more and I will conclude. I am 

concluding. (Interruptions)... 

MR. CHAIRMAN: Pleased sit down. Mr. 

Swaminathan, you are a very seasoned 

Parliamentarian. Why do you become a 

victim of interruptions? You should talk to 

me, not to them. 

The House is adjourned till 2 o'clock. 

The House then adjourned for 

lunch at one minute past one of the 

clock.   

The House reassembled after lunch at four 

minutes past two of the clock, Mr. Chairman 

in the Chair. 

MESSAGE FROM THE LOK SABHA 

The Income-tax (Amendment) Bill, 1998 

SECRETARY-GENERAL: Sir, I have to 

report to the House the following message 

received from the Lok Sabha signed by the 

Secretary-General of the Lok Sabha. 

"In accordance with the provisions of 

rule 96 of the Rules of Procedure and 

Conduct of Business in Lok Sabha, I am 

directed to enclose the Income-tax 

(Amendment) Bill, 1998, as passed by 

Lok Sabha at its sitting held on the 30th 

March, 1998. 

The Speaker has certified that this Bill 

is a Woney Bill within the meaning of 

article 110 of the Constitution of India." 
Sir, I lay a copy of the Bill on the Table. 

MR. CHAIRMAN: Now,... (Interruptions) 

SHRI GURUDAS DAS GUPTA: (West 

Bengal): Sir, the new Government must be 

told about the Parlimentary niceties. In the 

morning also, we raised it. Just have a look at 

House, at the Treasury Benches. Not a single 

Member who is a Cabinet Minister is here to 

listen to the debate. It is fruitless....(Interrup-

tions) Please adjourn the House... (Inter-

ruptions) 


